IN THE CEWNTRAL ADMINISTPATIVE TRI3ITMIAL, J2IFUR BENCH, JRIPUR.

bate <f Decision: 7.11.94.
oA 526/94
SUBHAZH CHAND AVASTHI es o APPLICART. b (L)
V/s. //</
UNIOT OF TuDIA & ORS., oo s FESPQMNDENTS, \
CORAM:

HOI 'SLE Me. JUSTICE D.L. MEHTL, VICE CHAIRMAN.
HON'SLE MR, N.K. VERM:, MEMRER (A).

licant »ee SHRTI S.C. SETHI.
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For the appo

FPor the Rezpondants ceo

FER HOU'BLE M., JUZTICS DL . MEHTA, VICE CHAIRMAN.

Heard the learned counssl £for the applicant. Ths l:arnz=Ad

counszl £for £he applicant submits that respondent 1Tc.2 is
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rans ferring the applicant a2t Sawai Madhopuar. His
is thrat he 3hcald not be trangferred in the mid <f £the zession

= that hi=z =2on is
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upt o april, 1955, His secord grisvances

vy

suffering from a serious dizzase and he zho 115 Iz trarnsfzrr=d

cilitiez are available and

hiz scncan e trezated for the dissass from which he is zuffering
1

e has produced some docuwents £2 Zhow that e i gekting the

nis =zon £rom the private doctors who ave specilalists

2. We will not lite +£o obhsServe anykhhing at this stadge. The
applicant should first mowe the rzscondent 0.2 and the resoon-
dent Ho.2 should hear hisz grisvances and conzider the grievances

ceording to law taliding ks huamanitarian approach and pass
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necessary ocders according o law, The order zheald b=
within a reasonabls pericd.

S The O& stands disgosed of accordingly, with no order as

tOo costs. i
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(M.¥. VERMA) (D.L.MEHTA)
MEMBER (A) VICE CHAIRMAN



